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‘certain matters to the: notice of Min-

~isterg concerned go that if they want
ang think the matter to be an urgent
one and if there is time available with
the House they will reply. That
object wil} be served by my com-
municating in a faithful and loya]
manner whatever has been said by
the hon. Members to the Ministers
concerned .

MR. SPEAKER: He cannot reply
on behalf of them. He will convey
it to the Ministerg concerned. This
practice which has been evolved
afterall you do not make it so strict
that you demand the reply just now.
He will vonvey it to the Ministers
concerned and they normally do

reply.
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SHRI D. K. PANDA (Bhanja-
nagar): Before I enter into the
‘Finance Bill, at the outset I should
like to bring to , the notice of the
House about certain specific and very
important features of our fiseal
policy. The fiscal And monetary policy
shoulg be directed to achieve certain
_objectives:  gelf-reliance, increased
'Iproduction with social justice, In-
|

MAY 2, 1975

Finance Bill, 1975 234

spite of all our efforts we find here
and outside, in reality, there is a big
gap between promise and perform-
ance, Take for instance agricultural
surplus land. 36 lakhs of acres are
there. That had been given by the
Land Reforms Commission, But what
about their distribution? You find
a gap between surplus land the its
distribution, Similarly, take the
Constitutional amendments. We have
made basic constitutional amend-
ments; they are really very progres-
sive and they are meant to minimise
and eliminate concentration of wealth
in the hands of a microscopic minor-
ity, the few who go by the name of
monopoly houses but in the world
literature it has found a name ad a
citizen, Everywhere you find the
same gap. Even Constitutional
amendments have been made, but
after that there is no follow up
action. Similarly take for example
direct and indirect taxes, Most of
the Members of Parliament, even on
the other side, have been pointing out
that our tax burden on the Tatas
and Birlas is not heavy whereas on
the gther hand what we find is that
the indirect tax buvden is a direct
burden on the ordinary consumers
and the poor people among whom
72 per cent are below the poverty
line. They are made to bear tha
heaviest burden. You can also find
this from the expression of the people
When I went to my Constituency
some time back, I found that there
was absolutely no drinking watar.
We are talking here about socialism,
we are talking here about e€limination
of monopoly, capitalism and so many
tall talks are going on and specially
when we discuss the Finance Bill
which has the relevance with the
budget and also the Economic Survey
and all these things we find that the
gap is widening and widening, Peo-
ple put me a question: Where is the
drinking water? Today it is not my
experience alone, Here I dquote the
relevant news item that appeard in
“The Times of India”.

“The Chief Minister, Myrs. Nandini
Satpathy today said@- that there
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was gcute water ghortage in all
aix Dblocks of Nawapara sub-divi-
sion of Kalahandi district where
the drought situation was very
serious. Talking to newsmen on
her return from a vigit to the
affected areas she said that even
big tanks and wells had no water.
It was a pathetic sight’,

I necd not go into all tHese things,
but I would tell that the people in
the same Kalahandi district have
started szelling their children for a
morsel of food ‘o save their life and
as Members of Parliament, represent-
ing about 7 to 10 lakh people each,
we talk and talk gnd talk and here
the ruling party turns its deaf cars
We simply ta'k and do nothing The
result in nil. So what I want to <ay 18
that the Parliament 1z becomng
somewhat, I fecl, sincercly, irrele-
vant, because from the very budget
you will find that the Economic Sur-
vey suggests certain things, It has to
review the budget performance.
Once the budget i passed then the
question comes how it hag been per-
forming. So, again we have to see
what is the result. After that we
have to examine the results as to
how far our performance has been
good. Then only any discussion on
Finance Bill or budget or on
the Economic Survey will be
helpful as to whether the re-
gult is fruitful or not. But that is not
done Moreover we find that nobody
is attaching so much importance to
our discussions inside this House as
far as the poor people outside are
concerned. They are passing through
a critical time and the entire
country is passing through
a deep economic crisis. So, under
such circumstances, when we are
discussing the Finance Bill, at least
those points which are ralsed by the
hon. Members in this august House
should be heard., The Minister should
answer the questions raised by the
hon. Members. At least I demand
that they should be answered,

Take for example the question of
sugar nationalisation. 300 MPg have
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signed a Memorandum and there-
after there was a Seminar in which
about 62 MPs belonging to both Cong-
ress and thc communist parties and
other parties had participated in the

eliberations. But when the de-
mands for grants of the
Ministry of Food & Agriculture were
discussed 1n this House, not a gingle
answe; either from the hon., Minis-
ter, Shri Jagjivan Ram or Shri A. P.
Shinde wuas given and they were
telling that it was under the active
conswderation  of the  Government
What does it mean? Are you not
turning a blind eye towards Lhe sugar
baruns whp have Dbeen looting and
started q ‘trinity’ attack on the con-
sumers, workes and cane-girowers?
In spite of the [get that 300 members
of Luk Sabha have given a memoran-
dum, therc 1s absolutely no answer
After the Bhargava Commission re-
commended nattonalisation, w hat
have you done” No further callous-
ness can be tolerated by the pceople
outside  You have {o take certain
positive action to see that ithe poor
people get rid of all thesc miseries.
The people are facing a show death
In the case of Orissa, they are ac-
tually facing starvation decath

If the malady is properly diagno-
sed, the correct prescription will fod-
low. But that has not been done so far
Take agricultural development. The
Finance Minister had expressed some

" complacency about certain things. I

quota from the Economiec Survey,
1074-75:

“There ig considerable evidence to
suggest that Indiu's agriculture
seems to have lost the momentum,
for growth it exhibited in the late
sixties.”

The output of foodgraine is not
likely to cross the level of 103.6 mil-
lion tonnes due to uncertainty in fer-
tiliser availability and stepp rise in
priceg of inputs. In part A of his
budget speech, the Finance Minister
has said in para 3.5.
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"The Government has succeeded
in combating the runsway inflation
and also the food position is
bright.’

The Centre should not be so compla-
cent. Mr., Shinde has declared here
that the import of foodgrains should
come to zcro. But that is not going
to happen. We have to import 5 mil-
lion tonnes minimum It is not con-
fined to Rs. 295 crores, but it is Rs
500 crores. Some economists say it
will go up to Rs, 1000 crores, How
con you remain complacent  that the
fvod situation hag cased.

In Orissa, the deficit 1o the tune
of 20 lakh tonnes due to deoughd.
There 15 a brochure on the activities
of the Food and Civil Supplies De-
partment which says:

" during the discussion st
Chiet Mmister and Minister's Jevel at
Delhy about the ghortfall in preduc-
tion of foodgrains in this State and
the imperative need for the supply
of adequate quantities of rice and
wheat from the Central Pool to
tide over the scarcity condition.
The situation will have to be how-
ever, largely managed by increas-
ing the quota of wheat..”

So, they are totally depending upon
the Centre now because of the
drought. The Chief Minister has
said today:

“That stray cholera cases have
been reported but there have been
no death due to starvation. the
price of rice hag gone up from 2.50
to Rs. 3.50 per kilo.”

Just after the harvest season when
in other areas something has been
produced, how the rice per kilp has
gone up to Rs. 8 or Ra. 3 50, This was
admitted by the Chief Minister him=-
self. As far as reality is concerned,
it hag gone up to Rs. 4 per kilo. As
far as Ragi i8 concerneq which is a
staple food in my Ganjam District,
it is selling at Rs. 3 per kilo. This
was the cheapest food ever known in
the history of the world. So, this
complaceney has to be given up. If
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there i some proper review in the
aconomy or in the budget, then
only you come to gsome conclusions.
Why are you avoiding the review?
Only for the specific reason that you
will be caugh{ red-handed..

Take for example, socio-economic
problem, I{ has been said times
without number that land reforms
have {0 be implemented. As far as
the implementation ig concerned, what
have you done? We find that 2,16,244
acres of land is counsidered (o be
surplus though according to the Land
Reforms Commission it i« 36 lakh
acres I draw the attentiony of the
hon Finance Minister that 36 lakh
acres of surplus land has been actu-
ally stated to be surplus by the Land
Reform Commission.  Out of that
2.16.244 acres is considered to be sur-
plus by the Governmeni and out of
which only 19,557 acres of land has
been distributed. In Orissa, not even
an inch of land could bhe distributed
so far. In four other States, Ceiling
Laws have not been amended at all.
Therefore, what I want to say is that
thig land reform has to be implemen-
ted. If you are not going to imple-
ment the Ceiling Law, it will remain
a scrap of paper. Then at it is the duty
of the Kisan Movement, the Kisan
Organisation to march forward and
by their own strength they will go
on implementing the Ceiling Law and
then the surplus land will come into
light and it will be distributed if the
Government remains silent. There-
fore, I give this as a warning. By vir-
tue of their own strength and unity,
they will definitely march ahead to
distribute those lands and implement
the Ceiling Laws.

Now let ugs come to the prospects
in the industry. What is the indus-
trial growth? What has been the tar-
get? The target in 1974 was 8 8 per
cent growth rate, But what is the
actua) rate of growth? It has not
reached 3.8 per cent even. Therefore,
what we find is that there iz now
sliding back; there is retreat. There
are concessiong given to the monopoly

houses.
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Now, take for example our attitude
towards the public sector. The In-
dustrial Policy Resolutions hag cate-
gorically etateq that India should
have the mixed economy, the public
gsector undertakings should be given
importance and ghould be allowed to
expand. But what is our approach to-
day? Scooters India Limited has
been a sell-out. I have with me an
invitation of Scooters India Limited. It
is somewhere here.

MR. SPEAKER: He need not s?arch
for it. His time is over.

SHRI D. K. PANDA. At the end of
the invitation it is written “Tata Press
Limited”. What hag Tatas to do with
8cooters India Limited, which ig a
public sector wundertaking?  This
shows that Scootergs India Limited is
a sell-out. Is it printed with Tata’s
money or Government money? If it
is Government money, why should
they pay Tata, even it it be only Rs
1,000 or Rs. 2,000? Why should Tata
enjoy at the cost of the nation? This

ig another instance of pampering the
monopoly houses.

In the FICCI meeting they hatled
the policy of the Governmet, beecause
you are drifting away even from the
so-called mixed economy concept.
We can undeistand  the jomt sector
under the Industrial Policy Resolu-
tion. But what is this national sec-
tor? It is a dirty and totally cluinsy
bluff. I will not go mto the details.
It 19 said that 49 per cent of the
people’s mmmey wil be invested
there and it is better than the joint
sector, 1t 1s claimed now. So, Pai-
Subramaniam formula tallies exact-
ly with the views of Tata and Birls.
To put it in the proper porspective,
that Pai-Subramaniam.Tata-Birla
formula hag produced the naticnal
sector. Here they are out to plug the
public sector. Only Rs. 2 or Rs. 3
crores WwWere needed for thig Scooter
(India). Could they not find the
finance for it? In yesterday’s paper
we find that 800 k.g. of gold was
seized in the Jaipur palace. A part
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of that would have been enough to
finance this Scooter (India) Ltd., but
under the Pai formula they are sur-
rendering to the private sector and as
far as the loans, tax arrears etc., are
concerned, they are given more and
more concessions. This is a distor-

tion of the Industrial Policy Resclu-
tion.

The weaker sections should be
given more financial help.

MR. SPEAKER: Your time 15 up.

SHRI D. K, PANDA: T have spo-
ken only for 15 minutes.

MR. SPEAKER: No, No. | know
it better.

SHRI D. K PANDA: Auother ten
minutes please.

MR. SPEAKER: No, no.

SHRI D. K. PANDA: The outstand-
ing loans by nationaliseq bankg to
17 top monopoly houses stood at Rs.
582 82 crores, i.e , 15 2 per cont of
the total loan advanced, as on 28th
December, 1973 On 29th June, 1973,
advance to five g business hcuses,
including Tatas and Birlas, way Rs.
186 10 crores Between Qctoher,
1973 and Apnl, 1974 the public un-
dertakings got a loan of only 10 8
pe rcent, while the large private hou-
ses and the trade sector got 36 4 per
cent

1 would now like {o pnint out how
the Government is dealing with tax-
evaders and those committing econo-
mic offences, how Gouvernment have
defaulted in combating the economic
crisis. Last year the anti- smug-
gling drive wag started. We all wel-
comed it, but now what has hap-
pened? Due to inherent defects, now
they are going to be released Some
have already been released by the
Delhi High Court. So, the hon. Mi-
nister should at this stage reply to
this question as to what they are go-
ing to do with the recommendations
of the Seventy-fourth Report of the
Law Commission which was submit-
ted in 1972. Is it gathering dust?
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None of the recommendations has
been implemented so far. They have
recommended a constitutional amend-
mz2nt to enable the arrest of smug-
glers, hoarders, blackmarkeeters and
foreign exchange looters and to con-
fiscate their property, as also the
setting up of special couris to try
such offenders. At the end they have
said that smugglers should not be al-
lowed to have any remedy in courts,
that they should not be given the
same fundamental rights as others
under the Comstitution. We can put
and end to hoarding, blackmarketing
etc., only if there is a special law.
Government is following a dilly-
dallying policy with regard to smug-
glers.

MR. SPEAKER: Suppose your note
is too long and the time is too short.
What to do then? After all, we go by
the time limit.

SHRI D. K. PANDA: 1 have care-
fully gone through the debate. I am
putting specific questions.

MR. SPEAKER: There ig ny time,
You have much cxceeded your
time limit., Your party gave three
names., You have taken the time of
all the three Members. The problem
is that now you are tuking lhe time
of other parties.

SHRI D. K. PANDA: I wa< ot
here for the last one and @ half
months.

MR. SPEAKER: It
fault.

SHRI D. K. PANTD - [ will fin-
ish in five minutes.

MR. SPEAKER; Not five minutes.
Two minutes please. Every Llime
you ask for five minutes, {en minntes.
What is this?

SHRI D. K. PANDA: The tax eva-
sion cases in regard to the Bajoria,
Jalan and Birla houses have becn re-
opened. That is a welcome [vature,
but at the same time, now what is
going on? Now, they are allowed to
go to the court. So far as 135 wealth

is not thow

tax cases are concerned, now, they
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have gone to the Calcutta High Court,
Now, the handg of the Income Tax
Department are tied down and they
are not in a position to do anything.
Why should the Governmeni be help-
less in dealing with such cases when
they have got the rightto go the court
and see that the entire thing is
sabotaged. Thercfore, special mea-
sures should be taken to see that
these thingg are set right.

Ag far as the production is concer-
ned—as far as industrial goods are
concerned—] warn the Government
that there should not be ahy reversal
of this policy, and we have to con-
tinue our efforts to active self-re-
liance. In this country, power, short-
age ig stated to be one of the causes
of decline in production,

As far as Orissa ig concerned.
there are three projects like Talcher
Super Thermal Power Project, Indra-
vati. Upper Kollab @and Bhim
Kund. All these are centrally spon-
sored projects. If finance is given to
three-four States who will be in a
position to supply power, there would
be no difficulty. Therefore, I sug-
gest that these projects should be
taken up by the Centre.

As far as electricity is concerned,
Government has to give special atten-
tion to it.

SHR| SEZHIYAN (Kumbakonam):
Mr. Speaker, Sir, I thank you for the
opportunity given to me. The Fin- ~
ance Minister in his Budget speech has
stated, “I have done my best to reduce
the minimum burden thal would falj
on the vulnerable sectiong of society.”
Though this has been a very pious hope
on the part of the Finance Minister,
the way in which the tax measures
have been drawn hns not justified the
hope that hag b~en raised by the dec-
laration made by the Finance Min-
ister. Out of a total additional taxa-
tion measure of Rs. 289 crores, more
than 98 per cent hag fallen under
indirect taxes which account for the
maximum burden that can go to the
consumers in this country. Indirect
tax on sugar, textile, tea, et¢c. pushes
up the prices of the basic commodities
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thereby affecting the common man al-
ready suffering with the burden of
taxation, In an inflationary environ-
ment, indirect taxeg are inflationary.
I do not know, for what reason, this
Government again and again in an
atmosphere of inflation deals with a
very heavy dare of indirect taxation
whiep; goes to aggravate the situation
already obtaining. Also in the Budget
speech the Finance Minister hag set
out some priorities. 1J¢ hag sard that
agriculture, irrigation and power will
he given the highesy priorities.
Though this 15 a laudable and 3 wel-
come, wish, it has revnained a wish,
13 25. hrs.

[Mg. Depury -Sprakii m the chawr]

If you go into the Central Plan pro-
vision 1n the Budget for the year 1974-
75, you will find tha! tte provision
was Rs 2,055 croreg whereas the pro-
vision for 1975-76 has gone up to
Rs 2,658 crores; it shows an increase
of 24 per cent in the total outlay, of

which the outlay for Agriculture and’

Allieq Services which was to the
tune of Rs. 216 crores in 1974-75 has
gone up to Rs. 227 croreg in 1975-76;
the outlay for Water and Power which
was Rs. 99 crores in 1974-75 has gone
up to Rs. 117 crores in 1975-76. In
1974-75 Agriculture and Allied Ser-
viceg canstituted about 10.5 per cent
of the total Central outlay whereas
in 1975-7¢ it has gone down to 8.9
per cent; the percentage for Water
and Power which was 4 8 in 1074-75
has gone down to 4.6 in 1976-76.
Even though the Finance Minister
started hig Budget speech saying that
they are going to give the highest
priorities for Agriculture, Irrigation
and Power, the Centra]l Plan provi-
sicns have heen going down with re-
ference to percentage of the totlal
outlay.

Incidently I want to raise the piti-
able condition today to which the
City of Madras and other places have
been brought. The Siate Govern-
ment, by themselves, cannot solve this
problem because it is about Rs. 100
crores and Rs. 200 crores. These
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schemes have to be sent to the- Centre,
and the Centre takeg its own time
so much So there have been avoidable
delays. If those delays had been
avoided, we could have got out offthe
present crisis. I lay the biame for this
squarely on the Central Government
for not visualising these things. It is
said that a statesman should be a
person who anticipatrs & problem be-
fore 1t bhecomes a crisis, and who gnti-
cipateg the crisis hefore it becomes a
catastrophe  In India we never try
to solve any prolslem. One crisis
comes and another overtakes it. We
forget the earlier crisis and try to
solve the coming crisis "nd the coming
roisis will be overshadoved by some
other erisis We¢ never solve any
ergis, but only allow anolher crisis
to overtake it, so mach so accumula-
tion takes place

Perhaps the Finance Minister may
believe in thig that money will not
produce waler ang that is why, per-
haps, he does not allow Central oul-
lav so much on water and irrigation

I now come to the concessions that
have been announced by the Finance
Minister the day before yesterday.
He has announced concessiong to the
tune of Rs 33 crores I am not an
expert in this. 1 went through it but
could not find out the break-up of
Rs. 33 crores, under which ilems he
has given larger or smaller share;
whether the larger share will go to
the poor and the vulnerables or to the
rich and the venerables, T do not know
whether the largest share out of the
concessions that have been announced
by him will go to J. K Syntheticg or
the Modipan or Vimal, T do not know
Before the Finance Minister speaks, I
would like the break-up of the Rs 33
crores concessions which he Thas
announced on the 30ty April, to Dbe
given to this House so that this House
and the country could know who

,would be the beneficlaries of these

concessions

In the speech that he made on the
30th April, the Finance Minister has
said, “We shal] maintain the tempo of
anti-smuggling”. Here lhave my own
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doubts whether this hag been proved
or thig has been put in practice. Only
last month, that is, in the month of
April, many of the known persons
who were caught as big smugglerg like
Mr. Bhatia, Mr. VYusuf Patel and
others bave been  dered to he re-
leased by the Couri. The Coury has
delivered the judgement. There are
two or three disconcerting places in
the Court's obscervations. If 1 take the
judgment alone, then 1 will charge
this Government that they liave been
very complacent, if not{ :onniving at
the release of thesc smugglers. In
the judgment that has Leen given on
18th April hy the Division Foneh of
tre Delhi High Couri t!'s has been
slatey ot one stage. They hud said
thaf the charges under which these
pershus had bheen taken into custody
werce fubricat and roncected that
wa, the clige raised Iy the other
sidc And fhe court wunteg certain
particulars to he given to it to judge
the issue and the counso) who repre-
sented the Government failed to put
the affidavit so 'much so thal the court
hag mentioned in its judgement:

“We had given it an option to place
relevant material before ug to en-
able us to judge whether in fact the
report of the Customg officialg relied
upon wag in existence since August
1874 and looked into by the detaining
authority. It is unfortunate that
relevant record was not placed be-
fore us.”

If this is the approach of the Govern-
ment defending itself in a court and
they did not make an affidaviy there
which wag called for by the court, 1
think, I will fing it very difficult to
resist the conclusion +hat the Govern-
ment itself wanted the releases to be
made for rcasons, I do not know. One
of the newspapers, Economic Times
has '‘made a guess; it is only a guess
work. This paper cannot be said to be
an anti-Government paper. It said
under the heading ‘Smugglers: Gov-
ernment in a Fix":

“The government's discomfiture is
all the more acute because the High

MAY 2, 1975

Finance Bill, 1875 246

Court while upholding ‘the constitu-
tional validity of the legislation had
released the detenug on the plea that
the grounds under whida they were
arrested were either non-existent or
vaguc. While the Govcinment s
likely to face severe criticism in
Parfiament for not makig out a
water tight case against the detenus,
more particularly also because the
cour, hag passed critical remarks on
the Finance Minister for not filing
an affidavit, 1t could stil plead that
it had done its utmost to hring the
smugglers {0 book."

During the Iast 6-7 menths, the Gov-
ernment is taking all the credit for
using all their weapons, cven tl}e
Fmergency was said to ¢wrb the anti-
social elemenfs and economic offen-
ders. When the Government iy tuned
to that, why the Government fuilg to
put an affidavit to give the necessary
cvidence before the court, so as to
invite remarks from the High Court.
The Special Correspondent of Econo-
mic Times has ended his Article
Smugglers;: Government in a Fix like
this:

“The Government at the same time
is vulnerable to the charge of con-
niving with the smugglers, parti-
cularly because the elections are
round the corner.”

This is a comment by the paper. What-
ever it is worth, I am giving it to the
House and to the Minister.

I am one with the Government that
these smugglers and anti-social ele-
mentg should be brought to book in
the normal way of law taking its own
course. Thig ig not the firs{ time that
the Government plea has failed in the
court. After the case of Chawla, Gov-
cinment wanted certain things to be
done . When it considered that evil
practices are affecting the conduct of
elections, immediately they brought
an ordinance {o protect the other cases.
In this case, why not take some imme-
diate steps? Why not issue an ordi-
nance so that all the fellows who are
out, and whom the Government con-



247 Finance Bill, 1975

[Shri Sezhiyan]

siders anti-socral are brought into the
net.

MR. DEPUTY-SPEAKER: Ordi-
nance when we are sitting?

SHR] SBZHIYAN: Why not bring
it before the House? You can have
the legislation passed in a day. This
House would have come to the rescue
of the Government, In this case, they
would not come. When we do not
want, they would bring so mauy
things.

I have read in the newspaper today
that tney are taking special appeal to
the Supreme Court. As you are aware,
the Supreme Court would adjourn its
gession on 5th May, If they do not
move quickly and get something done
they will not be able to do anything
for two months By the time, pro-
bably elections in Gujarat wi]l be over
and many of the problemg might have
been solved ior both side,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAR KUMAR MUKHERJEE)
I would like 10 claiily the pusition
In fact, going 1o the Supieme Cuart
wag not left to ns  We appealed be-
fore the Delhi High Court for a special
leave to appeal before the Supreme
Court, Ag soon as Delhi Ihigh Court
gave the permission, immediately we
rusheq to the Supteme Court This
is precisr |y the position.

SHR! SEZHIYAN My apprehen-
sion ig that the courts are gomng to
end their se:sion on 5th May. Unless
you take immediate action, these
persons whom you want to get into the
net wil{ be very free and we know,
h%w many years it will take to get
them again. Unlesg you take this
House into confidence, and make sta-
tutory provision, the mischief will
be done The other day, you are
aware, 1 raised a question of legisla.
tive competence regarding the 1 per
cent Genera] Commodity Tax. At that
time, my aim wag not to stall the
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consideration of thig one. Even now
I sincerely feel the way in which the
Genera] Commodity tax of 1 per cent
is being introduced, cannot be done
under the charging Section 3 ot the
Central Excise Act. Still J feel so,
because, unless the itemg are speci-
fled ag per the definition in Section 3,
it cannot be put in that Schedule I.
That is one submission I want to make.

Then, if you take the Customs Act,
there, the charging Section is, 1
think, Section 12. There, the provi-
siong are very clear. There, they
say that all goods imported or ex-
ported come under the purview of the
Customs Act. Therefore, if you put
a Schedule and take about 10 or 1%
items and say that all the other
itemg can be brought under that
charging gection, that cannot be done
Here, the charging section under the
Central Excise Act is a specific one.
It saye that only those chargerble
goods, the goods listed and described
in the Schedule can be put You can-
not put undescribed ones. All the
other items you cannot put into that
1 again request the Minister not to get
angrv with me because persons who
go to court should not get anegv in
the same tenor that he gets angry
with me. Therefore, I appeal to him
to consider the basic thing. that these
things cannot be brought Here, 1
want to make it clear This House is
competent to levy a fax and to give
sanclion to levy a tax, but not in the
way in which it is now being done,
because, when we ‘make a legislation,
they should take, in the fitnesg of
things, as they are available now.
Had thev brought a separate measure
ag Gift Tax or Wea]lth Tax, all these
things could have been absolved.

I am told that this is based on the
Valued Added Tax which is in vogue
in some of the European countries
There, it is neither a sales tax nor an
excise duty. It is combined. If it is
a new concept, why don’t you come
out with a fregh legislation, putting
this thing In a clearer way, without
any puzzle or without going into in-
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fructuouy exercise of including it into
the excise duty. That is my appeal
to him.

I would also like to know how this
Rs. 24 croreg was calculated. What
was the basis for the expectation of
Rs. 24 crores. You say thai all com-
modities are being brought into this
one. There are 40,000 croreg or so of
the genera] national products. You
leave out the agricultural products and
otaer things. Even then 18,000 or
20,000 crores will be there and at thc
1ate of 1 per cent, you should get
Rs. 180 or Rs. 200 crores even if you
omit all the other items. 1 want to
know on what basig this Rs. 24 crores
was arrived at.

There ig a lot of confusion in the
1 per cent General Commodity Tax
because, as I said the other day, the
Finance Minister, when he muade his
speech, made thig observation. Re-
garding the new concept of the General
Commodity Tax of 1 per cent he said,
‘This will cover all the gouds produced
jor salc or other commercial purposes.’
The other day when ] referred to this
une, somebody—I think it was Mr.
«alve or the Finance Minister—said,
‘Don’t talk of my speech. Talk about
the Bill.” The speech of the Finance
Minister wag not an off-hand speech.
It was a prepared speech, well-written
and a well-thought-out one which
comes only once a year along with the
Budget. In that one they have said,
‘Thig wil] cover all the goods produced
for sale and other commercial pur-
poses’. You take it from me
that in Supreme Ccurt cases
it hag been very well held that excise
duty will cover only those goods
manufactured without any reference to
sale or and without any reference to
the commercial purposes. If you
are putting ‘for sale or commercial
purposes’, then you will be open to the
charge that this is another kind of
Saleg Tax which can come only under
the States’ List gnd not under the
Central List. This fg the confusion
that bas been created by the Minister
himself in his Budget speech. Then,
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a Finance Ministry's spokesman,
vricing the Press on March 1, 1975,
a day after the presentation of the
Budget, has gone on record saying—
it has been quoted in the papers—Ii
will be based on returns made by
producers of particular goods.’ If you
are going to say ‘particular goods’,
why are you having all the commo-
dilies? Then specify the particular
commodities? If it is 100 or 50, put
them in the First Schedule. Now we
have already got 123 goods there.
Why don’t you put another 50 goods?
This sort of a haphazard and confused
way of putling a tax is going to defeat
the very purpose. There are thou-
sands of producty and thousands of
factories in this country, and unless
those factoricg are all regisiered and
licensed under the Excise Aci, they
could never come under the purview
of this one. You are bargaining for
more trouble than you are able to
solve in this one.

I will talk about two more subjects.
Whenever we make a legislation for
all commodities, then, what will hap-
pen? They wil] bhave to exempt one
by one. They have to exempt =0
many things. You cannot specify
them. If you exempi{ one, then you
may say exemption on such and such
will not. This kind of exemption is
one of the worst systemg that can be
available for a tax administration.

I want to refer to SRP (Self Re-
moval Procedure) Report. It ig a
new concept introduceg by the tax
administration a charter headed by
Shri B. Venkatappiah. It is a very
good report. In that they clearly
analysed the dangers and mischiefs
done by exemptions. Page ¥,
Chapter 6 of their report states:

“Barring a few exceptions, the
exemptiong notified cover the entire
gamut of Centra] Excise. We are
told that there are nearly one thou-
sand live notificationg today (in
addition to 59 which are described
ag otiose) by virtue of which duty
reliefs are afforded. .,
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It appearg that some three hun-
dred tariff rates have, gg a result of
the issue of notifications of exemp-
tion, been multiplied into more
than two thousand effective rates.”

Unless the tax authoritieg remember
2,000 effective rates they will not be
able to charge correct rate.

On page 50 of the same report, it has
been said:

“It ig generally agreed that
schemes of exemption provide con-
siderable scope for sevasion and
avoidance of cenfral excise duties.”
Therefore, 1 request the Minister not
to indulge in tackling an o©mnibus
and applv the exemption which will
reverberate and will Le open to abuse
and also cause accusatign that the
Government has not denn it property

I would now come to taxation pro-
posa] regrding skelp coming in Clause
37. Somrthing has been done in a
scandlous manner. The Indian Tube
Company. Jamshedpur, ¢ subsidary
of the TISCO—hys been producing 1ron
tubes out of the sheets given by
TISCO. The iron tubes can be made
out of Skelp or out rf hot-rolled
sheets. Previously, there was no
difference in the rates of duty levied
on these two items. In 1864, the rate
of Skelp was made higher then the
hot-rolled. TISCO evaded the inc-
rease in the tax by giving their re-
turns gtating as having produced and
given hot-rolled strips. But they
collected from the Indian Tubes at the
higher rates applicable for skelp. The
Indian Tubes on their part passed on
these increased collections from the
consumers, out of whom Government
of India was a major consumer. In
1864. the Excise Department found
out this and sattempted to collect the
increased rate spplicable for Skelp,
a8 tne TISCO has been collecting that
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amount of rate from the Indian Tube-
But in 1964, TISCO obtained a stay
from the Delhi High Court. From
1864 to 1976 the Government did not
make any serious effort to evict the
stay order with the result at Jleast
Rs, 12 crores are now in arrears under
thig jtem from TISCO. Audit and
the Public Accounts Committee took
a serious notice of the complacency
of {the Government. As was expeci-
ed the appcal to the Supreme Court
also failed. Rs. 11 to 12 crores is the
tax as per calculations at a ‘higher
rate, 1 would ke to know from the
Finance Minister:

(1) What were the difficultics of
intcrpretation experienced by
Government?

(2) Whot war the tnial arrecais
cloimed from {1 TISCO My
inform-tim jg ot least Rs 12
evol€c),

(3) Whether oanv  interest L€
comcs churgeable on the-e
areats’, {(otherwise the
mterest from 1964 wiul  a'-
mos! be equal o the arrcars)

(4) The tuxution proposals in the
Finance Bill come intu ope-
ration immediatcly after its
introduction, i.e, from 28th
Felruary, 1975  onwards.
Under this provision, what
steps have been taken by
Government towardg collce-
tion of these arrears; whether
any notice has been given
under this provision?

Then, regarding the gratuity clause,
1 wish to say something. I have got
a long list, but I will gpeak only points
I feel this, that the workers are not
getting the protection that they seek
The dishonest persons have been get-
ting the tax-exemption by not creat-
ing the approved General Provident
Fund and Superannuation Funds and
they are doing all these things in such
@ way that the workers are not getting
the benefit and the workers ate left
without any protection. That is why
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the ‘new Clause 6 is put in there.
Instead of plugging the loopholes,
they have opened it wider, by posi-
poning the date to 1st April, 1076.
Why cannot you have this Clause—
‘Notwithstanding any judgment’--as
you have put in Clause 37?7 The same
thing *“Notwithstanding any judgment’
could have been put in here, Why
not you do it? What happens to those
companieg which got the tax-exemp-
tion but have not created the approved
GPF? You haveset the dale as April,
1976. Even there you have been
fecble in saying that only an applica-
tion should be made Lelore Ist April,
1976, but not the approval. Please
see the amendment given hy  the
Minister Tt ijs slated that only ap-
plication should be made, not the ap-
rroval of the Trast cireated.  If the
Company rocg info liguidation before
1976 all the workers will be left in
the streets,

Therefore, Sir. what I feel j; this.
This is moate to help the big employers
whe have beeu dishonest i misappro-
priating the gratuity fuads for their
own bencfit, deceiving the tax sutho-
rities, by taking the tax exemplions,
ang not creating the approved Provi-
dent Fund.

Then, regarding the SRP Report. I
would like to know why that Report
has not received the serious attention
of the Government that it should
have received. This was given in
November, 1973. This report is still
in stencil form and it has not keen
printed and circulated to Members.

Then, regarding the concessions and
other things as I have said, for the
amount of Rs. 33 crores, we should
have g break-up—how much has
been created to help the J & K com-
plex, Modi business houses, Vimal Art
Silk barons of Gujarat, Bakhia, Yusuf
Patel and their tribe; and how much
for the common man.

MR, DEPUTY-SPEAKER: You have

that before, Ths hon. Minister
hys taken nate of it

SHR] SEZHIYAN: George Bernard
. Shaw once remarked and I quote:
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‘A rich man gets ice in summer
and a poor man gets ice in winter.'
Here, in the same way, in the Finance
Minister’s attention, the poor man gets
it at the time of imposition of taxes;
and the rich man gets some attention,
at the time of announcement of con-
cessjons.

MR, DEPUTY-SPEAKER: This js a
topsy-turvy world in which we are.

w faqfa faw (¥WRIA) -
seaed ST, fawt wr=t St 7 9t fyeg Pgas
Yo fpar & w7 A wH w RN B2
@ & v # afew sama #ear g
§ ooy @AY 0¥ a9 a4 e £ |
los2 T 3w v g % 87 am gwe

mERATR, T AT AT EH & Aan
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B EMI & HIT W T & | W wmE
TRA ST qVA 76 AT - 1071 3 [T g
gia & afawum W #Fo0 & 4.0 an
I AT &R fHY FETAIA qavs To@
ferama o2 a7 wrgy . faor a7 A
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qT AT I F oFF FI E1 39
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¥ wrEy N -g F19 8 T E A

gadr ara ng  fF W amuzd
forew g gt 912 ¥ fafreey afisrd
FREAR I T T AR IR E | Ty
IS T &, AR WRAT AT \UTH AT F
fewe & Sfew agw & Gar wem
grar & i suwt fouret wd v oin
aW & (T T F FIT WG F T F )
ae & & e R §—0% ¥ wkx
WU W 9T W ud & gay
§ g & wiwm ‘g ¥ wew & gy
t megl-wgiox e A
& qx Wi fr frm e & wnfaw
T wm s E R G s W iy
Fa¥ ww oY et e ‘o’ ¥ e an
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DR, KARNI SINGH (Bikaner):
Mr. Depuly-Speaker, Sir, first and
foremost, I would would like to con-
graiulate the hon, Finance Muister
and Mr. Mukherjee, Minister of State
for Finance opposite, for a very prac-
tical Budget that they have presented
to ‘he country this time. I would
also like to congratulate them on the
reliefs that have recently been an-
nouaced in which the poor man would,
to som.e eitent, benefitt What makes
me harpy is that, for the first time.
I would suy after a very very long
time, a Bu.dget has been presented
with very little prejudices behind it.

»I shall, today, confine my speech
mainly to avoidable public harass-
ment. Knowing fully well the fair
attitude of the Finance Minister and
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the Minister of State opposite, I wouid
like to place before them today cer-
tain guggestions and I think, with
their interference, they might be able
to remove these harassments and im-
pediments in the way of honest tax-
payers and honest citizeng,

First and foremost, I would like to
say a few things about the famine that
is prevailing jn some parts of Rajas-
than. As you are no doubt aware,
with all this talk of socialism. the
villager expects that he should at least
have the benefit of famine relief near
his vilalge within a distance of ten
mijles, as used tp happen for the last
30 yeers. Now, if you go intp tke
villages, you will find that no famine
relief 1s given to the people at ail
within 10 miles of their homes. Every
body is asked to go almcst upto 300
miles and collect on the Rajasthan
Canal where famine work is provided.
I am not opposed to the idea of
labour being ghifted to the Rajasthun
Canal, provided you have facilities for
housing them and looking after them.
I had occasion to visit some of these
camgz jast January and this month.
Peaple 1 sub-freezing conditions were
asked to lie down in the open, and
even sirkis for building their little
huts were not provided in time,

Ancther thing is that according to
the Famine Code, every.willage must
have gaccess to & famine relief camp
within ten miles. in the name of
socialism, I would appeal to the Gov-
ernment kindly to see that the State
Government takes steps in this direc-
tion.

Anotker thing is that the Rajasthan
Canal, which is one of the mightiest
canals in the world, has two prongs.
the main cana] and the lift channel.
Now on the main canal, the famine
labour which is working there is
being paid 25 per cent per day more
than they are paid on the lift chan-
nel. I think this is entirely unfair and
I would like to draw the hon. Minijs-
ter’s atiention to it.

The next point is about pipe lines
in the desert. In Israel and in many
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. {Dr, Karni Singh] . .
other parts of the world whera they
havé drinking water problems, it has
‘been "prssible for long pipelines to
connect vilages for drinking water
purposes. Now in the desert, the
Rajasthan Canal is coming througn
some of the most inhospitable parts
of the world where drinking water
cannot be provided locally becausa it
is brackish and is not fit for human
consumption. It is entirely possible
to connect villages upto 50 miles from
the muin Canal and lift channel and
give tnem drinking water all over so
that tiere will hardly be any part of
the desert without availabity of
drink - water.

.. Tha next thing I would like to sug-

geat is that in the Churu district cf
Rajastnun, where drinking water pro-
blems cre very acute, there should
be r« me way of getting water from the
lift cJ:annel.

The next point concerns an avoid-
able harassment. This relates to the
question of people living in the Lun-
karansar area where the lift channel
- is coming. In the Gram panchayat of
Koklaran, Government have decided
to sot up an artillery range. Now, we
cannot dispute the needs of the
defance services. This range is un-
furtunately being situated right in the
middie of the irrigation project, je.
the land lying between the main canal
‘and the 1lift channel. What is mnre.
they Lave asked the vilages to eva-
cuate. Twelve vilages are totally
being evacuated and 20 villages are
being partially evacuated. The people
of these 20 villages are asking that
they should be totally evacuated :if
evacuatlion is necessary and rehabili-
tated in the Canal areas and proper
compensation paid. I think that is a
fair request. I would request the hon,
Minister to be kind enough to look
intg the matter :

Coming to harassment to the tax-
payer, 1 have spoken many times on
the Finance Bill on different aspects
of if, buti today I would ¢nly concen~
trate on what I consider to be avoid-
ablu l'stassents ﬂwe agﬁn I ‘am

- could approach for
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speahing only for the honent ciﬂzeny
1 have nothing to say for the  dis-
honest man. - Every decent citizen . of
this country wants to pay his. tax
because it is his duty as a citizen to
see tha* funds are available for' deve-
lopment.- But the Indian - taxation
systcm has become go entirely compll..
cated that even the hon. Minister op-
posite may not be able to answer any
particuiar question put to him right-
way and every lawyer has some
different interpretation of the law,
Az a result the tax payer mhta

total quandary

MR. DEPUTY-SPEAKER; You are
not very wrong.

DR. RARNI SINGH: So I b_ring
this to the sttention of the hon. Mins-
ter..

First and foremost, I would make
a suggestion, that in view of the
highly complicated nature of the
taxation structure in India, which
even the government officers in the
Finunce Ministry fing difficult to in-
terpre; without reading at least a
dozen bocks, Government should
create a special cell in the income-tax
department which may be called the
Guidance Cell” which the taxpayer
free advice
and interpretation of any tax law ap-
plicable to him. Any advice tendered
in writing by this Cell would then be
a protection for the citizen and bind-
ing on the tax department. In a socia-
list country, I am sure Government do
not wish the citizeng to waste their
time going from one lawyer to ano-
ther, put rather spend their ‘time for
productive work in the service of the
country.

As regards equitable dlstnbutmn (,f
wealth there can be no {wo opinions
I stand for having said in this wvery
House for half a dozen years or n.wore,
if there is inequitable dlstnbution.
bring in a capital levy, fix a limit
that a citizen should have and take the
rest, But I think it is totally unfair
that any citizen gshould be asked .to
pay mcre. ir direct taxes than his
total sncome because that compels - »
man to become dishonest. It is lmfalr
that ény man shouid b= punlshed to a
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carner where he must resort to dis-
honesiy. Millions are paid by the
tax-payer. Yet the sad part is that
1f you are to visit the villagers in our
country ¢nd the desert areas in our
country, where I can speak with stme
authorty. for constructing wells or
buildings, scnools and hospitals even
for these public amenities a villiger
who has not got a shirt on his bsck
js askcd to pay a contribution. Why
are we paying our taxes then? If we
pay our taxes, the least the Govern-
ment cen do is to build schools, hos-
pitals, wells and roads for the people
Ii is an entirely unfair attitude that
the pecple should contribute in 2ve y-
thing and yet pay exorbitant taxcz.

1 thould like to suggest a few things
{0 ihe hcn. Minister for his kind con-
sideration, things which I once again
call gvoidable harassment, Under the
direct taxes laws in India, there is no
timelnuit prescribed for completion of
wealth and gift tax assessments. In
most of the cases assessments are pen-
ding for more than ten years. At the
time of filing' of returns the ass2ssee
has resources for paying the tax but
when his assessments are made after
a period of ten or more years, and
that alfo at a much higher figure than
that 1eturned by him he may not be
in a position to pay the tax at all. 1
had rrcught this to the attenion of the
non, Minister Shri Subramaniam
earlier and I say this once again that
the assesemrents must be completad
soon. You cannot have assessments
pending for ten years.

Arciler thing js harassmeni by
income-tax officers. By and large the
income-tax officers in our country are
honest und fair-minded but teaipta-
tions that sre offered by Government
to the income-tax officer for his pro-
motion—it may not be in writing—
create difficulties. For his promotion,
the income-tax officer may have to
depend uypon how much money he
rqueezcs from the citizen and this
results in his giving all kinds of un-
fair d¢mends, knowing that the highr
appellate authorities will then correct
it and do justice. Under the direct-
tax lawr, thiére is no timelimit pres-
eribed fw’ disposal of appeal or rocii-
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ficat'on applications and the asscssee
has to pay interest on demands fill the
date of the appellate order. Why
shou,d the citizen be penalised fur
payment of interest for delay by the
de) arunent in disposal of appeais or
rectificalion applications? Althougn
there aie no written rules, jt is well
known that promotions of ITOs are
based rn the amount of taxes they
collcct, This can after result in
bherassment of the citizen. ] think the
hon. M.rister knows it better tizan I
do that the income-tax officers do
have these orders. The idea behind
it is vertainly not to harass the p=ople
but it results in harassment. ] sin-
cerely hope that the hon, Minister
will Jock into the matter.

The thirg suggestion is about the
delay in payment of refunds. As per
the taxation laws, an honest citizen
hag to pay interest and penalty for
late payment of demands sgainst him
but there is no remedy for him for
recovering the refunds due to him as
the department is at liberty to take as
long a time as they want, firstly for
making the adjustment for working
out refunds due and secondly for pay-
ment of refunds. In most of the cases,
the citizens are harassed by the de-
partment by adjusting their refunds
due against the demands raised by
the ITOs by making Wrong assess-
ments.

Under the new penal laws, the Gov-
ermment has pravided government
approved valuers for property, jewel-
lery, etc. whose valuation is supposed
to be authoritative. 1If this be the
case, the department should accept
the valuation reportg of those valuers
while in most of the cases the depart-
ment enhances the value stating that
the amouht of the valuation reports
is undervalued. Why should g citizen
be liable to pay more taxes on those
enhanced valuations when he hag got
the valuation done from the govern-
ment approved valuers? If the valua-
tion by the approved valuer appesrs
faulty, the department should cancel
the licence of the valuer instead of
harassing the citizen to pay more tax.
In such cases the department should
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withdraw the licence and give it to
those persons who are ‘more trust-
worthy anq accurate.

I should like to request the hon.
Minister‘ let ug also in India have a
taxation system whereby a man goes
to the tax department picks up a form
and fileg in his tax return and attaches
tis cheque and for the rest of the year
he can spend his time for serving his
country. In our country today the
tax-payer is tied up in a noose; he is
something like a fly in the spider’s
web. And he can never get out of it
because there ig no way of getting out
of it and I am sure Shri Subramaniam
and Shri Mukherjee woulg realise the
gituation and being practical men, 1
sincerely hope that they could find
some way out whereby a tax payer,
whether he is a small tax-payer or a
big tax-payer, be able to utilise his
time more profitably in the interest of
the country by simplification of the
taxation structure.

Now, Sir, there ig one more point
which I would like to highlight in the
House today and that ig about the
harassment caused to the millions of
citizens by’ duplicate charge of iele-
phone bills. ] have my own experi-
ence and my friends also tell me about
this. Now, in our country—I do not
know whether you are probably the
victim as I am—telephone bills for
four or five years keep on coming up
suddenly and we do not know what to
do to find out if it hag already been
paid or not. I have tried to tell the
Minister who is in charge of Com-
munications that no bills in the Tele-
phone Department shoulq be pending
for a perlod of'over one year and any
bill that has been pending for over a
year should automatically be termi-
nated and written of.

Secondly, any house-wife or any
telephone subscriber in thig country
should have a right to approach the
Telephone Department concerned and
say ‘pleate give me in writing after I
settle thig bill that there are no fur-
ther bills pending aguinst me’. At

VAISAKHA 12, 1897 (SAKA)

Finance Bill, 1975 268

least the house-wife will be free then
from this worry of earlier bills. I can
tell you from my experience that after
the suggestion I got a bill of 1978
recently after having receiveq from
the Department that “there were no
bills pending on any parliamentary
telephone.” Now;, if this ig happening
to a Member of Parliament, what
bapens to the 'millions of people who
are not M.Ps? $So, the Government
hag to do something seriously about
this problem of telephone gubscribers
bill.

Now, I give you another example.
In Bombay, I have a telephone on
which I received a duplicate bill for
about Rs. 4000 I complained to the
Government and I even wrote to the
Minister. They said;: “No. The bill
was correct”. Fmally they found out
that they charged Rs. 4,000 twice over
but they insisted that I make the pay-
ment and so I paid it. It was later
refunded. Now, the other day on my
parliamentary telephone in Delhi, I
found that an amount of about
Rs, 3,000 was doubly charged and
was refunded after much correspon-
dence. Now, these harassments are
happening every day to the people in
our country and the Memberg of Par-
liament are trying to bring this point
to tbe notice of the Government. I
agree with my hon. Member Shri
Bibhuti Mishra who wag very right in
what he has stated just now that the
Members of Parliament are virtually
becoming ineffective and useless. And
I can say from my own experience that
when we go to our villages or to our
cities, and talk to the people, they are
misunderstanding us; they ask wus
“what have you done for we voted for
you; you are doing nothing in Delhi for
uws”. We M.Pg feel frustrated because
we realise the peoples problem only
too well but Government must be more
receptive to the needs of the people
and the suggestions of M.Ps. The
question is, what are we doing here?
Surely we are not coming here merly
fo rceive fifty rupees a day. We are
the representative of the sovereigs
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Parliament. Our job is to place before
thig sovereign legislature the needs of
the people we represent and 1 think
Shri Bibhuti Mishra hag done a great
service to our country by highlighting
this point. He is a senior Member
and the Government should pay more
attention to this problem.

My last point is about sports. We
have beep very lucky that we won the
‘World Cup hockey match. I have had
the honour to wear the colours of my
country and to carry the flag 'many
many timeg and I am very proud of
our hockey players and very proud
of all our sports men. But let me tell
you one thing. I want this to be on
record in the Lok Sabha that winning
the hockey in Kuala Lumpur does not
mean winning the hockey in Montreal.
There are other countries like China
which are trying to outwit us. They
and other Westerp Countrieg are not
prepared to accept a dark raceq coun-
try like us to take the gold medal in
hockey. But we want to show them
that not only in hockey can we win
but we can win in shooting, wrestling,
tennis and in other sports also. And
to achieve that it ig absolutely im-
perative that the planning for the
Olympicg takes place from now it-
self,

Now, I will give you just g small
example. It will make this House
laugh and that is about the shooting
sport of which T know something.
The team wag ecelected to go to
Munich Olympics in 1972. Now the
Munich Olympics wag about three
years ago. One and a half vears be-
fore that I went and saw the Educa-
tion Minister anq presented to him
the needg of the shooting team.
Nothing happened ang the cartridges
that hadl finally and Dbelatedly got
ordered when the team was going to
Munich, arrived one year after the
Olympics were over. Finally when
last year it was decided that the shoot-
ing team could go to take part in the
Teheran games, we asked them for
cartridges because the new internatio-
nal rules barred the previous ones
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ordered for Munich. These cartridges
are still not being cleared from cus-
toms and Teheran Gameg were over
nine monthg ago! If you want that the
Indian team shoulg do well in the
Asian Gameg or World Meets or
Olympics please bear one thing in
mind: There are countrieg today in
Asig like China who are already train-
ing their sportsmen so hard that the
time will come when they will not
allow a country like India to win and
that would hurt our national pride.
Please bear in mind that you should
plan for the training of your sports-
men at least two years in advance of
a major event.
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SHRI VIRENDRA AGARWAL.
(Moradabad): The Finance Minister
hag painted g rather rosy picture of
economic outlook for 1875. The mar~
ginal tax concessiong totalling Rs. 33
crores have been widely appreciated.
It is true that the decline in prices of
nearly 7 per cent in the last 7 months
has created a good economic climate,
but it is equally true that the Govern~
ment has entirely concentrated on
curbing he demand and credit in the
legitimate economy. The Government
is still not in a mood to tackle politi-
cal corruptién or to curb the parallel
economy and sweep away the regime
of price controls, high excise duties -
and special rates of direct taxation
whidh had given birth to the parallel
economy. Ags a-result, the flow of
funds into the black economy conti-
nues to remmain unchecked. If the
Government really wishes to ensure
the economy against a further bout of
inflation, the right course of action for
it 'will be to reduce the floating cash at
the disposal of the parallel economy
and increase judiciously the credit and'
other facilities needed by the legiti-
mate economy to finance a higher
level of production.

We as a nation are grouping in the
dark, while the economy continues
to remain in the doldrums. The Fin-
ance Bill of 1875-78 lacks Governnient'’s
response to the unmistakable signg of
a deteriorating state of affairs, though
the Government alwayg claims to be
committed to growth and stability
and also to eradicate poverty and
inequality. The Finance Minister
had an excellent opportunity to
introduce certain fiscal measures ‘which:
could have revived the economy in the .
pre-election year, but he has missed
the bus, The current wave of politi-
cal unrest in the country stems from

. the fact that prolonged economic stag-

nation, mounting shortages, inflation.
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and growing unemployment have
greatly widened the gap between the
privileges enjoyed by a small segment
of the society and the burdens borne by
the masses of the people. The invest-
ment famine which began in 1966 and
the shortages to which it hag given rise
have greatly accelerateq the divorces
of power from accountability in the
economic sphere. It has heightened
inflationary pressures and brought
about a sharp fall in the real incomes
of the vast majority of the people, It
hag given a tremendous boost to the
black market and greatly increased
tax evasion particularly by the self-
employed and the owners of the small-
scale enterprises. The net result is a
rapid transfer of incomes from the
poor to the rich, and more specifically
from the wage and salary earners to
the self-employeds.

It is widely recognised that the
panacea for all our economic ailments
lies in fiscal reforms. If the price
stability is to be made a permanent
feature of the economy and growth is
to be acceleratcd at a faster pace and
economic Swaraj made a reality, then
rationalisation of the tax structures can
no longer be postponed. The constant
raising of tax rateg year after year has
reached the situation point while they
inhibit generation of further wealth,
attract the law of diminishing returns
which tmplies lower revenues to the
exchequer and creation of black eco-
nomy. None of the national objec-
tives can ever be achieved if this
policy ig not immediately reversed. On
the one hand we have to accelerate the
pace of growth and on the other we
have to create demand, implying were
purchasing capacity in the hands of
the people. The U.S. Government
has recently announced a tax cut
amounting to 70 billion dollars which
means that the tax collecteg from the
people hag been returned to the
people so that they can buy more from
“the market, thus raising the purchas-
ing capacity of the people.

What is requireq today is o cultl-
vate a philosophy of growth which is
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non-inflationary ang will in fact
counter inflation by balancing supply
against demand rather than think of

anti-inflationary 'measures which in-’

hibit growth and make 1.0 appreciable
difference to prices. This is precisely
what has been happening in recent
months during which anri-inflationary
measureg of doubtful effectiveness
have been operating. The Government
can certainly congratulate -itself on a
temporary phase of price stability,
but we are doing at the cost of
growth,

A higher growth rate ig the most
effective answer to meet thie situation,
but the crux of the matter 13 that
under the system of heavy taxation
there is little marginto save and even
less inducement to earn, We all know
that private investmentg are deflationa-
ary mn character while public invest-
ments have always resulteg in infla-
tion, The combined effect of confis-
catory tax rates, high prices and heavy
excise dutieg leaves little scope for a
surplus after meeting normal expen-
ses and consequently tihere 1g no
scope tor investment from assessed
mcomes, Unless this scope is enlarged
and guitable incentiveg are provided
for investment in priority sectors, all
talk of growth will have little meaning,
Domestic saving which constitutes the
largest single itey in investment ig not
coming up to expectations. The steep
rise in the price level ag well as direct
faxation hag adversely affecteq it,

On the Reserve Bank's estimates,
the computed savings in real terms
have increased only by Rs, 329 crores
in 1973-74, which is megligible, As
regardg capita] formulation again
there wag a significant decline in the
corporate sector, gross capital forma-
tion being only 9 per cent ag against
13.5 per cent in the preceding year.
What do we need today? We know
that the Government should im
'mediately introduce some bold steps
to encourage domestic and corporate
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savings and induce savings and invest-
ment,

The Finance Minister should have
taken courage to limit taxation to 50
per cent, upto Rs, 2 lakhs, and intro-
duced a slab of Rs. 2 to 3 lakhs with
a tax rate of 50 to 60 per cent and a
rate of 70 per cent on slab above
Rs, 3 lakhs.

This rationalisation of taxation
shoulq be linked withh a scheme of
compulsory savings and invesiment
in priority industries, This ig the only
way to bring about not only indus-
trial expansion but an entirely new
climate of confidence in the country.

We feel really disappointeq ycar after-

year when we plead with the Finance
Ministey that he must do something
to raise tax exemption Irmit to Rs.
10,000. The rupee value has been
hopelessly corroded and eroded and
we know that the value of the rupee
is no more than 25 paise, The people
in the lowest income group find it
difficult to meet both ends. In such
circumstances, I would lead with the
Finance Minister again to think se-
riously and raise the tax exemption
limit to Rs, 10,000. I think it is
absolutely necessary when we talk
S0 much terms of socialism, social
justice, inequality and wihat not.
Similarly, if we really want that the
lower income group should participate
effectively in democratisation of indus-
trial structure, then we have to see
that the smaller group could raise
really the rate of saving, which i
possible only when the tax exemp-
tion limit on divideng income js raised
to Rs, 10,000.

I really see that so long as vital
issues are not tackled properly, we can
never revive economy. I really would
like to plead with the Finance Minis-
ter to constitute a cell in the Finance
Ministry which could advise the
Finance Minister now and then on the
question of tax measures, how it
bring revenueg to the exchequer, whe-
ther people are rea]ly capable enough
10 pay tax, ang if they pay tax, to
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extent, the exchequer really gets
revenue. I feel, at the moment, this
Ministry has no 'machinery, whatso-
ever, to advise the Finance Minister
on such vita] issues, We have seen
here that the small sector, a small
industry like khandsari and power.
loom were subjected to very serious
and hard taxation measures, I know
fhat the Finance Minister always
championg the cause of the farming
community, I know that the Finance
Minister stands for the labour com-
munity. What happens when he
comes to the real task? I know while
replying to the Budget debate, he
did not favour granting remunera-
tive price to the farmer or to give
higher DA to Government Employees.
I would like to deal with this parti-
cular question, because I certainly see
that so long as we, ag a nation, are
not able to raise productivity, either
in the farm or at the factory, we
really cannot move further very fast.

Workers in organised industry have
to fight for every increase in wages
even those designed merely to offset
the rise in cost of living and in the
process have suffered a steady erosion
of their real income.

Sir, we are happy that the Finance
Minister, at the 'moment, ig negotia-
ing with the trade unions to evolve
some sort of a uniform D.A. formula
ang also to talk in termg of wage
structure, I fee] that we have reach-
ed a sutuation when we must allow
the working classes in this country
to have =a sense of belonging, a
sense of participation in the natiomal
endeavourg if they really want them
to raise productivity,

As for the tenants, farmers and
agro-labourers who actually till land
and are therefore the 'most import-
ant segment of the country’s work-
ing population, they have neithen
security of job nor security of tenure.
Even thig i not the whole story.
The Government fixeg absurdly low
prices for their products, The na-
tion’s prosperity largely depends on
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whether the workers anq farmerg are
able to raise their living standards
or not, If they continue to be neglec-
ted in a socialist State, it simply
meang that the Governmen ig deter-
mined to betray them, Economy will
constantly grow at a faslier rate of
the farmers and workers get higher
income because that would certainly
lead to higher productivity and high-
er G.N.P.

Witlh these words, I would advocate
for a national wage policy for all the
employees, whether they are in Gov-
ernment, private or public sector,
and also a-realistic price policy for
all agricultural products, including
sugarcane, rice, wheat, jute and
cotton, Further, I would like to go
into two or three itemg individually.
I must congratulate the Finance
Minister for having introduced the
compoundeq levy in the case of
khandsari units. I think, he has
really saved a cottage industry, a
small-scale industry, from Dbeing
liquidated. But the amount of levy
he has put on khandsari now js too
high, He has raised it by 2} times.
I think, it is too much. If you see
the figures, in 1960-61, the mcidence
of excise duties on per quintal of
khandsari wag only Rs, 150 p.; it
wag raiseq to Rs. 10 in 1873-74.
According to your own original for-
mula, jt had gone to as high as Rs.
49. According to your latest for-
mula, it will be about Rs, 25. I feel,
Rs. 25 per quintal on an industiry
like khandsari is very high, The
Finance Minister should really consi-
der seriously whether we really
want a gmall-scale industry to prosper
in thig country or not, I do not think
that the Finance Minister is interest-
ed- in helping the Indian sugar mills
to exploit the farmers or the labour~
ers. DBut stll] somehow the Finance
Minister is granting concessiong after
concessions to the sugar mills while
the mmall-seale industry like khand-
sarl reimains at the mercy of the big
millvowners. Therefore, 1 would
request the Finance Minister to consi-
der seriously to reduce the compound
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levy to at least 20 per cent,

In U.P., as you all know, the State
Government has imposed a levy of
25 per cent on kinansari industry.
This particular aspect must be taken
into account by the Central Govern-
ment while imposing any Central ex-
cise duty at least in Uttar Pradesh,

These are the proposalg that I
would like to submit. I feel, if they
are properly looked, into, 1 do not
See any reason why the khansari in-
dustry cannot continue to play a
vital role in consuming all the
sugarcane which is not used by
sugar mills after the crushing season.

In respect of the powerlooms, I
know, the Finance Minister has been
liberal enough to reduce the duties.
Previously, from 1 to 4 powerlooms,
the duty was Rs 10; from § to 24
powerlooms, it wag Rs. 75 and from
25 to 49, it wag Rs, 150. Now, what
you have done is, from 1 to 2 power-
looms, it is Rs, 58; from 2 to 4, it is
Rs. 100 and from 4 to 49, it is Rs.
200. It means that a small ‘'man with
1 to 4 powerlooms will find it really
difficult to servive, That ig the reeal
problem We know that this small
map having 1 to 4 powerlooms does
not have the latest modern techno-
logy; he doeg not have the market-
ing facilities; he does not have the
banking facilities; he does not have
the technical know-how, I feel, these
small people who are really in thou-
sands in different partg of the country
would suffer a great deal i1f the excise
duty on powerlooms is not further re-
viewed.

Similarly, the Finance Minister has
done nothing so far as bidis are
concerned, Bidi industry is a very
big industry in my area. There are
a very large number of people
engaged in thig industry, I know that
various Committees appointed , by
the Governument, like the ,Venkata-
ppaiah Committes, the Raghu Ramaiabr
Raghu Ramajash Committee, have re~
Committee, have recommended to the
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Government that in no case bidi
should be taxed in this form. They
have always recommended that it is
tobacco which is to be taxed and
whatever is to be done, it should be
wdone,in the case of tobacco.

Again in the case of bidi, while
the excise duty on tobacco has been
reduced from Rs, 4.60 to Rs. 3, an
additional excise duty of Re. 1 per
thousand bidis has been imposed.
This is 67 per cent increase in excise
duty ‘while the Government will
have a very extensive control on
bidi movement. This is a tobacco
purdiya on which the Finance Minis-
ter has imposed excise duty. It will
really be a job for tax machinery to
find out exactly wihere it i being
manufactured and where it ig not
being manufactured. This is an
industry where more than 30 to 40
lakh people are engaged and they
would really go out of employment if
something drastic ig not done so that
'this industry could survive....

MR. DEPUTY-SPEAKER: Please

try to conclude,

SHRI VIRENDRA AGARWAL: 1
think, the time allotted {0 me is 30
“minutes.

MR, DEPUTY-SPEAKER: 20
minutes.

SHR1 VIRENDRA AGARWAL: I
will not go further on this because
I do not have much time, 1 feel that
the Finance Minister should do some-
thing about this bidi business.

The Union Government’s Budget
which totals up to Rs, 10,763 crores,
an increase of Rs. 2,000 crores over
the last year’s Budget, it will 'mop up
practically 20 per cent of the total
national income in the country, We
all know that inflation was not born
yesterday; it has beep creeping upon
ug ag steadily ag the size of the
Budget has been growing.

We also know that a substantial
part of our budgetary allocation is
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eaten up by increase in nondevelop-
mental and non-plan expenditure.
As the Budget documents indicate,
the consumption expenditure incre-
ased by 17.3 per cent this year while
capital formation, the amount that
goes into building the sinewg of
growth, showed a rise of only 4.1 per
cent. This means that the resources
mobiliseq by the State under the
name of Plan and Defence will,
actually, be eaten up by the bureau-
cracy or end up in the bottomless
pit known as the public sector.

What are we doing to improve the
productivity of capital? I think we
have reached the saturation point in
our national history when the Gov-
ernment must ask itself seriously the
qguestion as to exactly to what extent
are they able to put the capital to the
best use. The bulk of the nation’s
capital today is locked up in the un-
profitable public sector.

We all know that the nationa]l ob-
jective ig growth with stability. But
we want to know whose stability it is.
Is it that of the economy or of the
ruling Party? At the moment the
entire economic policy is such that
one gets the impression as if the
stability is needed, not of the
economy or of the country, but of
the ruling Party.

A disbursement of about Rs. 10,000
crores has been there. But the
Finance Minister has not cared to
mention anything about employment
which, I feel is the most important
national objective. The Finance
Minister would do well to tell us and
take the country into confidence as
to what exactly would happen on the
front of creating worthwhile employ-
ment for the people.

The present Government have no
perspective, economic or social, and
no deep commitment to growth or
welfare. The entire fiscal system is
hardly based on any valid social phi-
losophy though the rulers are fond
of talking about it. The Government,
of course, is still groping in the dark,
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At the moment I feel that the eco-
nomic systemn that they are trying to
follow in this country has preduced
nothing but dishonest administration

-continues, we can never succeed

- @ither to revive the economy or to
~achieve economic Swaraj or full
~employment by the end of this
Century, -
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EiAxawtqg o :

“To

Shri 8, 8, Kothari,
President, HINDALCO,
Renukoot,

Dear Sir,

We met the Prime Minister and
her Private Secretary. We have paid
a sum of Rs. Five lakhs to the P. S.

He has promised us that he will use
all his influence to see that no trade
union activity is allowedinHindalco.

Yourg faithfully,
For Hindustan Aluminium Corpora-
tion Ltd.

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): Kindly
pass it on; let me have a look at it.
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15.35 hrs.
ADVOCATES (AMENDMENT)
BILL*
(Amendment of section 44)
o WY ATCw qidw (Waw ) ¢
& swary war § &F wfgwar wfufay,
1961 FT HIT § oA FI A1 Faugw Y
qreqTiea 7 # wqafa & ol )
MR. DEPUTY.-SPEAKER: The
quesgtion is:

“That leave be granted to intro-
duce a Bill further to amend the

*Published in Gezette of India
Extraordinary Part II, Section 2,
dated 2-5-75.



